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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

I 	 . fl 	Application No......................................of 200 

Applicant (s) 	 (..P.i' 	 Respondent (s) ... .L(X.?)..... 

Advocate for Applicant(s) .... .. J 	.!?'cI 	.k.L 	Jtjdvocate for Respondent(s).................................. 
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roi CQctI-t' 	.j, 

 

OrlNg.21 dated_QtiaQQ 

Fard Ms.R.R.-anra, the learned 

counsel for the applicant and Shri B,Das , 

learned Addi .tandi.ng Counsel (on whom a 

copr of this O.A . has already been served) 

ap3aring for the Respondents. 

Non...extensjon of the benefits under 

the Assured Career Progression 	.P.) Scll-jeme I 
in favour of the applicant is the subject 

matter of dispute in the instant case • It is 

the case of the 	 that even tho 
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he made representations to the Reepondents 

under nnexure..l series, the seine having 

been unheeded to, he has approached this 

Tribunal in this Original Application under 

Section 19 of the A .T ,ACt, 1985, for 

redressal of his grievances. 

having heard the learned counsel 

of both the sides, the Revpondents are hereby 

directed to consider the grievans of the 

applicant, as raised in his representation 

as well as in this O.., ar3 pass approoriate 

orders within a pej0d of 90(njnenty) days 

from the date of re cc ipt of copies of this 

o rdc r, 

zith the 	re observations and 

directions,this O.A. is disposed of at the 
admission 

stage ofLitseif. No costs. 

Send copies of this order,along with 

copies of this O.A.1 to Respondents and free 

copies of this order he handed over to the 

learned counsel for both the sides. 
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